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IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

(Date of Judgment: 27/09/2022)

Title Appeal No.1/2020
(Title Suit No.3/2017)

1. Sri Narayan Biswas
S/o Lt Lakhikanta Biswas

2. Sri Pradeep Biswas
3. Sri Manik Biswas
Both are S/o Lt Dayal Biswas

4. Sri Sanjib Mandal
S/o Lt Gnyandra Mandal

5. Sri Keshab Biswas
S/o Lt Gauranga Biswas

All are R/o Doolahat, Mouza Nowboicha,
P.S. Laluk, Dist. Lakhimpur, Assam.

…........Plaintiffs/Appellants.

Vs

1. Secretary-cum- Commissioner, Govt. of 
Assam, Revenue Department, Dispur, 
Guwahati.

2. Director of Land Records, Assam, Rup 
Nagar, Guwahati.

3. Collector-cum- Deputy Commissioner, 
Lakhimpur, North Lakhimpur.

4. Revenue Circle Officer, Nowboicha 
Revenue Circle, Nowboicha.
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5. Secretary, Rajib Gandhi Smriti High 
School, Doolahat,P.S-Laluk, North 
Lakhimpur .

….......Defendants/Respondents.

Advocate for the Plaintiffs/Appellants: Mr M. 
Hazarika. 

Advocate for the Defendants/Respondents: Mr. G.
Sahu, Mr. R. Sonowal.

JUDGMENT

1) The instant appeal has been preferred by the

five  plaintiffs  out  of  the  original  total  nine

plaintiffs as appellants against the impugned

judgment  and  decree  dated  29/11/2019

passed by the learned Civil Judge, Lakhimpur,

North  Lakhimpur,  in  Title  Suit  No.3/2017.  By

that  judgment  the  learned  Court  below  has

pleased  to  dismiss  the  suit  on  contest  with

cost.

2) Vide order dated 10/08/2022, this Court  had

granted the contesting parties last opportunity

to  advance  their  respective  hearing  on  the

next date fixed. However, on the next date i.e.,

on 13/09/2022, the learned counsel on behalf

of  the  appellants  had  filed  adjournment

petition.  However,  the  said  petition  was

rejected as they failed to advance argument as

per order dated 10/08/2022. Accordingly, this

Court  is  of  the  view that  the  instant  matter
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may  be  adjudicated  on  the  basis  of  the

available materials on record.

3) The case of the plaintiffs, in brief, the plaintiffs

have  been  in possession  of the  suit  land,

measuring  an  area  of  10  Bigha  9  Lessa

covered by Dag No.204, P.P. No.75 of Dolohat

Revenue  Map under  Nowboicha Mouza,

residing thereon with their families since long

back.  As per the plaint,  the plaintiff No.1 Sri

Ashananda  Ray,  plaintiff  No.2  Sri  Babul  Ray

and one Sri  Tapan  Ray  have been  in

possession of an area of 2 Katha, 10 Lessa out

of the total area of the suit land by right of

inheritance. Similarly, by right of inheritance,

the plaintiff No.3 Sri Narayan Biswas has been

in possession of 2 Bigha of land out  of suit

land. The plaintiff No.4 Sri Pradeep Biswas and

Plaintiff  No.5 Sri Manik  Biswas have been in

possessing of their land measuring 2 Bigha out

of the suit land and residing there with their

families. Similarly, the plaintiff No.6 Sri Sanjib

Mandal has been occupying 2 Katha, 10 Lessa

land out of suit land and residing there with his

family. The plaintiff No. 7 Sri Basudev Tarapdar

has also been occupying 2 K atha 10 Lessa out

of  the suit land and residing there with his

family. The plaintiff No.8 Sri Sishuram Biswas

has been occupying  1 Katha of land out of

total area of the suit land.  The plaintiff No.9
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Sri Keshab Biswas has been in possession of

an  area  of  land  measuring  4  Bigha  9  Lessa

having his residential house there. Further an

area  of  land  2  Katha  10  Lessa  is  in  the

occupation of Rash Natya Mancha, Doolohat.

The plaintiffs  claimed  to have been paying

land revenue   regularly.

4) It is alleged by the plaintiffs that the office of

the Revenue Circle, Nowboicha Revenue Circle

entered the name of Rajib Gandhi Smriti High

School as pattadar for an area of 9 Bigha land

out of the suit land though no land is in the

possession of the said school.  And therefore,

the mutation entry of the name of Rajib

Gandhi Smriti High School in Dag No.204

under P.P. No.75 is illegal and void. Hence , the

plaintiffs  approached  the  concerned Circle

Officer for cancellation of  the name of Rajib

Gandhi Smriti High School as  pattadar.  But,

they  did  not  get  any  positive  response.

Thereafter,  upon receipt  of the notice issued

under Section 80 of C.P.C., the defendant No.3

and 4 replied enclosing the report of the Lat

Mandal to the effect that, out of total area of

land measuring 10 Bigha 9 lessa covered by

P.P. No. 75 under Dag No. 204 of Dolohat map,

a  plot  of  land  measuring  9  Bigha  has  been

mutated in  the name of  Rajib  Gandhi  Smriti

High  School  as  per  the  order  of  the  Circle
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Officer  dated 25/06/02,  but now there  is  no

existence of the said school over that plot of

land. And further over that land, the plaintiffs

have  been residing by constructing dwelling

houses. Under these facts and circumstances,

the plaintiffs  have instituted the instant  suit

for declaration of their right, title and interest

over  the  suit  land, for  cancellation  of  the

mutation in favour of Rajib Gandhi Smriti High

School in respect of the suit land.

5) The  defendant  No.5,  the  Secretary  of  Rajib

Gandhi  Smriti  High School  filed  his  written

Statement  contending  inter-alia that  there  is

no cause of action for the suit, that the suit is

not maintainable, that the suit is barred by law

of  Limitation,  that  the  suit  is  bad  for  non-

joinder  of  necessary parties etc.  Further

defendant No. 5 has stated that the suit land

belongs to Rajib Gandhi Smriti High School and

the patta of  the suit  land is  in  the name of

Rajib Ganghi Smriti High School since the year

2002.  As  the  plaintiffs did  not  prefer  any

revenue case or appeal  over that matter till

date,  the  plaintiffs  are  not  entitled  to claim

relief of declaration of their right, title of the

suit land. The defendant No.5 has further said

that on  request  of  the  plaintiffs,  due  to

submerging of  their  houses by flood causing

damage in  the  area where  they  used to
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reside, school committee granted permission

to the plaintiffs to reside in the suit land which

was solely used as a playground of the school.

The plaintiffs  also  made verbal  assurance to

the  managing committee  that  situation

normalize, they would vacate the suit land. So

since 2005 plaintiffs have been in possession

over the suit land. According to the defendant

No. 5, the School Authority need not have to

pay land revenue, as the land was reserved in

the name of the School. Thus, the defendant

No.  5  has denied  the  claim  of  the  plaintiffs

regarding their right, title and interest over the

suit land. 

6) The defendant No.4 has filed Written

S tatement on behalf of the defendant No.1,

2 and 3 also contending that as per the

order dated 15/06/12 of  the Circle Officer,  a

plot of land measuring 10 Bigha 9 Lessa has

been  mutated  in  the  name  of  Rajib  Gandhi

Smriti High School which was covered by P.P.

No. 204 under Dag No. 75. It is admitted that

at present Rajib Gandhi Smriti High School has

no possession over the suit land.

7) During trial plaintiffs adduced seven numbers

of P.W.s and exhibited documents as Ext.1 to

35.  Defendants,  on the other hand,  adduced

four numbers of D.W.s and also exhibited as
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Ext.  Ka  to  Sa.  After  conclusion  of  evidence

learned trial Court heard argument from both

the sides and upon considering the materials

available on record has pleased to dismiss the

suit  of  the  plaintiffs  by  holding  that  the

plaintiffs have failed to prove their  case and

accordingly, the said Title Suit was dismissed.

8) Being  highly  aggrieved  by  the  impugned

judgment  and  decree,  five  original  plaintiffs

i.e.,  Plaintiff  No.3  Sri  Narayan Biswas

(Appellant  No.1),  Plaintiff  No.4  Sri  Pradeep

Biswas  (Appellant  No.2),  Plaintiff  No.5  Sri

Manik Biswas  (Appellant  No.3),  Plaintiff  No.6

Sri Sanjib Mandal (Appellant No.4) and Plaintiff

No.9 Sri Keshab Biswas (Appellant No.5), have

preferred the instant appeal  inter alia on the

grounds that the learned Court below failed to

appreciate the evidence available on record in

its proper and correct perspective. Appellants

have stated that they are patta holders, which

was  not  under  challenge  and  so  they  are

entitled  to  a  decree  of  declaration  of  their

right,  title  and  interest  over  the  suit  land,

which  they  occupied  since  long  decades.

Further,  the  appellants  has  stated  that  they

residing in the suit land by constructing 'pucca'

dwelling houses. And there is no existence of

Rajib  Gandhi  Smriti  High  School  on  the  suit

land so the mutation of  the suit  land in  the
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name  of  Rajib  Gandhi  Smriti  High  School  is

highly illegal and improper and therefore, the

learned Court below ought to have deleted the

name of school from the land records. Further,

it is stated that the learned Court below ought

to have decided that the appellants are patta

holders and by right of patta and possession

they are land holders and also it is contended

that  production  of  sale  deed  is  not  always

necessary to establish the title of that person

over  a  land.  Further,  it  is  stated  that  the

learned  Court  below  ought  to  have  decided

that records of right shall always deemed to be

correct  unless the contrary is  proved and so

mutation entry in respect of appellants cannot

be  brushed  aside  and  should  have  been

favorably  considered  by  the  learned  Court

below. That apart, it is further contended that

as  the  suit  land  is  not  been  under  the

possession of Rajib Gandhi Smriti High School,

so the deletion of the name of the school from

the records of right ought to have passed and

appellants  are  entitled  to  such  decree  for

obtaining precept on that behalf. Accordingly,

on  the  basis  of  these  grounds  the  instant

appeal is filed with the prayer to set aside the

impugned judgment and decree.
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Point of determination.

9) Whether the judgment and decree passed by

the learned trial Court in Title Suit No.3/2017 is

just and proper or it needs any interference?

Discussion, decision and reasons thereof.

10) Upon going through the memorandum of

appeal,  impugned  judgment  and  decree  and

other  materials,  it  can be observed that  the

following  issues  are  framed  by  the  learned

Court below.

1) Whether there is any cause of action for the

suit?

2) Whether the plaintiffs have right, title and

interest over the suit land?

3) Whether the mutation in the name of Rajib

Gandhi Smriti  High School in respect of the

suit land is illegal and liable to be cancelled?

4)  Whether the plaintiffs are entitled to a

decree as prayed for? 

5) To what other relief/reliefs the parties are

entitled to?
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Issue No.1.

11) Issue No.1 relates to cause of action for

plaintiffs/appellants  to  file  the  suit  from  the

materials available on record. It appears that

the  plaintiffs  have  claimed  that  they  have

been in possession of the suit land measuring

an area of 10 Bigha 9 Lessa covered by Dag

No.204,  P.P.  No.75  of  Dolohat  Revenue  Map

under Nowboicha Mouza, where they claimed

to  be  residing  with  their  respective  families

since  long  by  constructing  dwelling  houses.

The plaintiffs have claimed of paying the land

revenue regularly. However, it is alleged that

the  Office  of  Revenue  Circle,  Nowboicha

Revenue  Circle,  mutated  the  name  of  Rajib

Gandhi Smriti High School as pattadar for an

area of 9 Bigha in the suit land although the

said  school  is  not  in  possession  of  the  suit

land. However, Defendant No.5 i.e., Secretary,

Rajib Gandhi Smriti  High School  has  denied

the  averment  made in  the  plaint.  Therefore,

this Court is of the view that there is a cause

of action for the suit due to the contradictory

stands  taken  by  both  the  parties  and

accordingly,  the  said  issue  is  replied  in

affirmative. 
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Issue No.2.

12) Issue No.2 is regarding the right, tile and

interest  of  the  plaintiffs/appellants  over  the

suit land. Plaintiffs have averred in their plaint

that they have been in possession of the suit

land  which  is  measuring  10  Bigha  9  Lessa

covered by Dag No.204 P.P. No.75 of Dolohat

Revenue Map,  Nowboicha Mouza.  As per  the

plaint, all the plaintiffs are in possession of the

suit  land  and  they  have  claimed  that  they

have duly acquired the suit land. Some of the

plaintiffs  have  claimed to  have  acquired  the

suit land by away of inheritance.

13) Defendant  No.5,  Secretary  of  Rajib

Gandhi Smriti  High School has contested the

claim made by the plaintiffs and denied those

claims of the plaintiffs over the suit land. He

contended that the suit land belongs to Rajib

Gandhi Smriti High School and the patta of the

suit  land is  in  the name of  said school  from

2002. On the request of the plaintiffs due to

submerging  of  their  houses  by  flood,  school

committee thought it proper to grant them the

permission to reside in the suit land which was

solely  used  as  a  playground  of  the  school.

Further, it is contended by the Defendant No.5

that the plaintiffs also made verbal assurance

to the managing committee that as and when
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situation normalize they would vacate the suit

land.  However,  plaintiffs  are  now residing  in

the suit land since 2005 and thus Defendant

No.5  has  denied  the  claim  of  the  plaintiffs

regarding their right, title and interest over the

suit land. Defendant No.2, 3 and 4 have also

admitted the possession of plaintiffs over the

suit land. 

14) It is well settled that the burden of proof

lies  on  the  person  who asserts  certain  facts

and the said facts are required to be proved by

the  party  who  claims  the  existence  of  such

facts. Therefore, the initial burden of proof is

always upon the plaintiffs. This position is very

clear from Section 101 of Indian Evidence Act.

Therefore,  when  the  plaintiffs  are  claiming

certain legal right, then it is incumbent upon

them  to  prove  the  existence  of  such  right

which they assert. In the instant case it can be

observed  that  all  the  nine  original  plaintiffs

have claimed that  they  are  in  occupation  of

the suit land. 

15) As  per  the  plaint,  the  plaintiff  No.1  Sri

Ashananda  Ray,  Plaintiff  No.2  Sri  Babul  Ray

and one Sri  Tapan  Ray  have been  in

possession of an area of 2 Katha, 10 Lessa out

of the total area of the suit land by right of

inheritance. Similarly, by right of inheritance,
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the plaintiff No.3 Sri Narayan Biswas has been

in possession of 2 Bigha of land out  of suit

land. The plaintiff No.4 Sri Pradeep Biswas and

Plaintiff  No.5 Sri Manik  Biswas have been in

possessing of their land measuring 2 Bigha out

of the suit land and residing there with their

families. Similarly, the plaintiff No.6 Sri Sanjib

Mandal has been occupying 2 Katha, 10 Lessa

land out of suit land and residing there with his

family. The plaintiff No. 7 Sri Basudev Tarapdar

has also been occupying 2 K atha 10 Lessa out

of  the suit land and residing there with his

family. The plaintiff No.8 Sri Sishuram Biswas

has been occupying  1 Katha of land out of

total area of the suit land.  The plaintiff No.9

Sri Keshab Biswas has been in possession of

an  area  of  land  measuring  4  Bigha  9  Lessa

having his residential house there. Further an

area  of  land  2  Katha  10  Lessa  is  in  the

occupation of Rash Natya Mancha, Doolohat. It

is  contended  that  the plaintiffs have been

paying land revenue  regularly.

16) However,  it  is  interesting  to  note  that

plaintiff No.1, 2, 3, 4, 6, 8 and 9 have not even

adduced  any  evidence  to  prove  their

respective claim that they have right, title and

interest over the suit land.  It  is  only plaintiff

No.5 Sri Manik Biswas who appeared as P.W.-1

and  plaintiff  No.7  Sri  Basudev  Taradar  who
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appeared as  P.W.-5  before  the  learned Court

below with  certain  documents  and  made an

endeavor to prove their respective rights over

the suit land. All other plaintiffs did not even

appear  before  the  learned  Court  below  to

adduce evidence. Therefore, this Court has no

other  option,  but  to  take  an  adverse  view

regarding the right, title and interest as far as

plaintiff no.1, 2, 3, 4, 6, 8 and 9 are concerned.

17) P.W.-1 Sri Manik Biswas has duly adduced

the  evidence  and  in  his  examination-in-chief

he failed to demonstrate how he acquired the

tile over the suit land. In his cross-examination

he has admitted that there is no sale deed in

respect of the sale land. Therefore, the right,

title and interest as of P.W.-1 i.e., Plaintiff No.5

is also not proved as per law. 

18) Now the  remaining  plaintiff  i.e.,  Plaintiff

No.7 Sri Basudev Taradar, appeared as P.W.-5

and adduced evidence. However, he also failed

to give any evidence regarding the acquisition

of title of his suit land. In his evidence, he has

only  stated  that  he  along  with  other  co-

plaintiffs  have  been  in  possession  over  the

land  by  residing  there  by  constructing  the

dwelling  houses  from  the  days  of  their

ancestors. Plaintiffs got mutation in respect of

the  suit  land  and  they  get  the  house
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constructed  under  I.A.Y.  over  the  suit  land.

However,  on the basis of such oral  evidence

the ownership of the suit land is not clear and

therefore, the right, title and interest of even

plaintiff No.7 is also not proved. 

19) As  per  P.W.-2  Sri  Molin  Biswas,  he  has

stated  that  vide  registered  Sale  Deed

No.171/53, which was exhibited as Ext.4, one

Loknath Tanti, the nephew of Pattadar Dhabala

Tanti sold 2 Bigha of land out of his share to

the father of Plaintiff No.3 namely, Sri Narayan

Biswas.  However,  from  the  record  there  is

nothing to show how Loknath Tanti, who is said

to be nephew of the original Pattadar Dhabala

Tanti,  had acquired title  over  the land of  his

uncle Dhabala Tanti.  It is pertinent to mention

that one person can possess the ownership of

a  particular  land,  if  he  actually  acquired  the

right, title, ownership of the said land by way

of any mode of acquisition permissible by law.

Such mode of acquisition may be in the form

of gift  deed or sale deed or even by way of

inheritance. In absence of any such document,

the share of land of Plaintiff No.3 i.e., Narayan

Biswas   is  also  not  proved  as  per  law.

Moreover, Plaintiff No.3 himself did not appear

as a witness before the learned Court  below

and  accordingly,  the  defendants  were  not

given  an  opportunity  to  cross-examine  him.
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Hence, this Court is of the view that the right,

title and interest of Plaintiff No.3 has not been

proved as per law. 

20) P.W.-3  Sri  Sanjay  Biswas  was  only

reiterating  the  stand  taken by  P.W.-2,  but  in

view of the above discussion P.W.-3's evidence

is  not  sufficient  to  prove the  right,  title  and

interest of Plaintiff No.3. 

21) P.W.-4 Sri Madan Mandal who has claimed

to be the son of one of the pattadars namely,

Sachindra Mandal, has stated in his evidence

that out of the total area of suit land he sold

one bigha of  land to  Plaintiff No.5 Sri  Manik

Biswas and he further stated that Plaintiff No.5

Sri Manik Biswas and Plaintiff No.4 Sri Pradeep

Biswas have been residing in the said land by

constructing dwelling houses. However, P.W.-4

has only orally mentioned about the selling of

the  said  portion  of  land  and  no  registered

document  is  produced  before  the  learned

Court below to substantiate the claim made by

P.W.-4.  Moreover,  Plaintiff  No.5  Sri  Manik

Biswas, who appeared as P.W.-1, in his cross-

examination has admitted that there is no sale

deed in respect of sale of land. Therefore, the

evidence adduced by P.W.-4 is  of  no  help  to

substantiate  the  claim  of  Plaintiff  No.1
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regarding the right, title and interest over the

suit land. 

22) P.W.-6  Sri  Mohan  Basi  Biswas  in  his

evidence-in-chief has stated that he came to

Dolohat area in the year 1951. He was in touch

with the ancestors of the plaintiffs. He further

stated that he came to know from the plaintiffs

that they are permanently residing in the suit

land spreading over 10 Bigha 9 Lessa of land.

He  further  stated  that  the  school  is  located

about 1 KM away from the suit land. Thus, the

evidence of P.W.-6 is only a hearsay evidence

as he came to  know from the plaintiffs  that

they  are  residing  in  the  said  land.  No

documentary  evidence  whatsoever  was

adduced by P.W.-6.

23) The  plaintiffs  have  examined  the  Lat

Mondal as P.W.-7. In respect of the possession

of  plaintiffs  over  the  suit  land,  P.W.-7  has

stated  that  he  submitted  a  report,  which  is

exhibited as  Ext.35 before the Circle  Officer,

Nowboicha Revenue Circle regarding the suit

land.  As  per  the  report,  he  found  the

possession  of  Ashananda  Ray,  Narayan

Biswas,  Manik  Biswas,  Pradeep  Biswas,

Basudev  Tarapdar,  Sanjib  Mandal,  Keshab

Biswas,  Rash  Mandir,  Tapas  Ray,  Babul  Ray

and  Chiru  Biswas,  all  having  their  'pucca'
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house  thereon.  He  also  stated  that  Rajib

Gandhi Smriti High School is not located in the

said land and is located at about 1 KM away

from the land. 

24) As per the evidence of P.W.-7, it is clear

that  possession  of  the  suit  land  by  the

plaintiffs is clear. However, this fact is not even

disputed by Defendant No.5. It is the stand of

the Defendant No.5 that since 2005 they have

given  the  permissive  possession  of  the  suit

land  which  was  actually  used  as  the

playground of Rajib Gandhi Smriti High School.

Therefore, mere fact that the plaintiffs are in

possession of the suit land is not sufficient to

declare that the right, title and interest are in

favor of the plaintiffs. 

25) From  the  perusal  of  the  evidence

available  on  record,  it  appears  that

plaintiffs/appellants  have  failed  to

categorically  prove  their  right,  title  and

interest over the suit land. Only two numbers

of plaintiffs i.e., Plaintiff No.5 and 7 appeared

as P.W.-1 and P.W.-5 before the learned Court

below to adduce evidence. The  other plaintiffs

did not even bother to prove their case as per

law.  That  apart,  no  documentary  evidence

whatsoever could be provided to the learned

Court below to assert the claim made by the
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plaintiffs. Therefore, this Court is of view that

the  plaintiffs  have  miserably  failed  to  prove

their  case.  Therefore,  it  is  not  necessary  to

even  discuss  the  D.W.s  adduced  by

defendants.  Accordingly,  this  Court  is  of  the

view that  no interference is  required against

the Issue No.2 held by the learned Court below

and  accordingly,  the  said  issue  is  replied  in

negative.

Issue No.3.

26) Issue No.3 is pertaining to the illegality in

granting mutation in the name of Rajib Gandhi

Smriti  High  School.  It  is  claimed  by  the

plaintiffs that Rajib Gandhi Smriti High School

is  not  in  existence  over  the  suit  land  and

mutation  granted  against  the  Rajib  Gandhi

Smriti High School is liable to be canceled. 

27) In  the  Written  Statement,  Defendant

No.5,  Rajib  Gandhi  Smriti  High  School  has

categorically stated that patta of the suit land

is in the possession of Rajib Gandhi Smriti High

School  from 2002.  However,  it  is  also a fact

that  Defendant  No.5  never  claimed  that  the

said school is located in the suit land and the

plaintiffs have been in possession of the suit

land is only permissive possessor of flood.  In

view of Section 114 (e) of the Indian Evidence
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Act, it can be presumed that the official act of

granting  the  mutation  in  the  name  of  Rajib

Gandhi  Smriti  High  School  in  respect  of  the

suit  land  in  the  year  2002  was  regularly

performed.  Moreover,  the  said  order  of

granting mutation in the name of Rajib Gandhi

Smriti High School in respect of the suit land is

not  challenged  by  the  plaintiffs  in  the

appropriate  forum.  Therefore,  this  Court

agrees  with  the  view  taken  by  the  learned

Court  below  and  accordingly,  this  issue  is

decided in negative against the plaintiffs. 

Issue No.4 and 5.

28) In  view of  the  discussions  made above,

Issue No.4 and 5 are also replied in negative

and  no  relief  can  be  granted  to  the

plaintiffs/appellants. 

29) In result, I hold that the appeal preferred

by the plaintiffs/appellants  has no merit  and

deserves to be dismissed.

Order.

30) Accordingly, the appeal is  dismissed on

contest and the judgment and decree passed

by the learned Civil  Judge,  Lakhimpur,  North

Lakhimpur, is hereby affirmed. 
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31) The parties are to bear their own cost. 

32) Prepare a decree accordingly.

33) Send down the case record of Title Suit

No.3/2017 to the Court of learned Civil Judge,

Lakhimpur,  North  Lakhimpur,  with  a  copy  of

this judgment. 

Given  under  my  hand  and  seal  of  this

Court on this the 27th day of September, 2022.

                                     (Syed Burhanur Rahman )
                                      Addl. District Judge (F.T.C.),  

  Lakhimpur, North Lakhimpur.

Certified that the Judgment is typed
to my dictation and corrected by me
and each page bears my signature.

  (Syed Burhanur Rahman )   
  Addl. District Judge (F.T.C.),
 Lakhimpur, North Lakhimpur.

Transcribed and typed by:
Sri Montu Kherkatary, Stenographer.
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Appendix

Witnesses     examined     by     the   P  laintiffs:

PW1: Sri Manik Biswas, Plaintiff No.5. 

PW2: Sri Molin Biswas.

PW3: Sri Sanjay Biswas.

PW4: Sri Madan Mandal.

PW5: Sri Basudav Tarapdar, Plaintiff No.7.

PW6: Sri Mohan Basi Biswas.

PW7: Sri Dhonmoni Basumatary.

Witnesses     examined     by     the     Defendants:

DW1: Sri Harekrishna Biswas, Defendant No.5.

DW2: Sri Nitai Sarkar.

DW3: Sri Niran Sarkar.

DW4: Sri Dhonmoni Basumatary.

Documents     exhibited     by     the Plaintiffs:

Ext.1: Patta in the name of Dhabala Tanti and

Sachindra Mandal. 

Ext.2: Registered sale deed.

Ext.3: Registered sale deed.

Ext.4: Registered sale deed.

Ext.5: Notice in Mutation case No.198/53-54.
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Ext.6, 7, 8, 9, 10, 11, 12, 13, 14, 15 and 16:

Photographs of the houses of plaintiffs.

Ext.17 to 25: Land revenue paying receipts. 

Ext.26: Certified copy of Jamabandi.

Ext.27: Copy of notice.

Ext.28: Postal receipt.

Ext.29 and 30: A/D.

Ext.31: Reply sent by Deputy Secretary .

Ext.32: Envelop.

Ext.33 and 34: Reply sent by Defendant No.3 and 4

respectively. 

Ext.35: Report of the Mondal.

Documents     exhibited     by     the     defendants:

Ext.Ka: Certified copy of the Jamabandi.

Ext.Kha: Trace Map.

Ext.Ga: Report submitted by the Head Master of

Rajib Gandhi Memorial High School Regarding pass

percentage in H.S.L.C. Examination.

Ext.Gha: Certificate issued by the concerned  Gaon

Burah  regarding establishment of Rajib Gandhi

Memorial High School.

Ext.Yunga: List of the name and address of the

members of the Managing Committee of Rajib

Gandhi Memorial High School.
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Ext.Cha: Jamabandi (proved in original). 

Ext.Sa: Chitha (proved in original).

        (Syed Burhanur Rahman )    
                                      Addl. District Judge (F.T.C.),  
                                   Lakhimpur, North Lakhimpur.


